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Forest Development in Punjab

1184. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount asked for forest
development by the Punjab State
during 1958-59; and

(b) the amount of grants given?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Rs. 217,18,000.

(b) The amount agreed to is men-
tioned below:

To be met by

Central Assistince
Loan Subsidy Total State Government
Rs. Rs. Rs. Rs.
2,00,000 14,000 2,14,000 19, 18,000

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MOTOR
VEHICLES ACT

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to
lay on the Table, under sub-section
(3) of Section 133 of the Motor Vehi-
cles Act, 1939, a copy of each of the
following notifications:

(1) Notification No. F.12(154)/56-
MT&CE/Home, dated the 28th
November, 1957, published in
Delhi Gazette, making certain
amendments to the Motor
Vehicles Rules, 1940.

(2) Notification No. F. 12/38/57/
M&PH/Home, dated the 28th
November, 1957, published in
Delhi Gazette, making certain
amendments to the Motor Vehi-
cles Rules, 1940.

(3) Notification No. F. IV(64)—
MV/57, dated the 20th Sep-
tember, 1957, published in Tri-

pura Gazette, making certain
amendment to the Tripura
Motor Vehicles Rules, 1954.

[Placed in Library. See No. LT-

581/58.]
NOTIFICATIONS UNDER ESSENTIAL
CoMMODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
Sir, I beg to lay on the Table, under
sub-section (6) of Section 3 of the
Essential Commodities Act, 1955, =a
copy of each of the following Notifi-
cations:

(1) S.R.O. No. 470, dated the 8th
February, 1958, making certain
amendment to the West Bengal
Rice (Movement Control) Order.
1958.

(2) SR.O. No. 500, dated the 6th
February, 1958 containing the
Rice and Paddy (West Bengal)
Second Price Control Order,
1958.



Appropriation
(Railways)
No. 2 Bill

(3) G.S.R. No. 1, dated the 10th

February, 1958, making certain

further amendments to the Rice

(Restrictions on Rail-bookings)

Order, 1957.

(4) G.S.R. No. 18, dated the 13th
February, 1968, making certain
amendments to the Rice and
Paddy (West Bengal) Second
Price Control Order, 1858.

(5) G.S.R. No. 76, dated the 26th
February, 1958, making certain
further amendments to the Rice
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and Paddy (West Bengal)
Second Price Control Order,
1958.

[Placed in Lipraru. See No.

LT-582/58].

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTEENTH REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Sixteenth
Report of the Committee on Private
Members’ Bills and Resolutions.

APPROPRIATION  (RAILWAYS)
No. 2 BILL*

The Minister of Railways (Shri Jag-
jivan Ram): Sir, I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1958-59 for the
purposes of Railways.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year

11 MARCH

1958 Appropriation
(Vote on Account)
. Bill
1958-59 for the purposes of Rail-
ways.”
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The motion was adopted.

Shri Jagjivan Ram: Sir, I
duce** the Bill.

intro-

BUSINESS ADVISORY COMMITTEE
TWENTIETH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House agrees with
the Twentieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 10th
March, 1958.”

Mr. Speaker: I shall put the ques-
tion to the vote of the House.

The question is:

“That this House agrees with
the Twentieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 10th
March, 1958.”

The motion was adopted.

APPROPRIATION (VOTE ON
ACCOUNT) BILL

The Deputy Minister of
(Shri B. R. Bhagat): Sir,
move:t

“That the Bill to provide f{for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the service of
a part of the financial year,
1958-59, be taken into considera-
tion.”

Mr. Speaker: I shall
motion before the House.

Motion moved:

“That the Bill to provide for
the withdrawal of certain sums

Finance
I beg to

place the

*Introduced with (he

-ecommendation of the President.

** Published in the Gazette of India Extraordinary, Part II—Seciion 2, dated 11-3-58.

1 Moved with the dation of the P

: 1






